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1. ORIGINAL APPLICATION No : -------_----{-?[—L—/ 2009 -
2. Transfer Application No = : -------- /2009 in O.A. No.----------=-----
3. Misc. Petition No  -——---—- /2009 in O.A. No.----=--=--oc---
4. Contempt Petition No @ --—------ /2009 in O.A. No.----------------
5. Review Application No  : -—-------- /2009 in O.A. NO.-----======-----
6. Execution Petition No = : -—------- /2009 in O.A. No.-----------—----
Applicant (S)  : ----------4 1P o2 2 -
Respondent (S) : ------------ A0 T Fors
Advocate for the : _________g_LK:___ _QM_%MV_RLF_\_'__g_L_k_%_mG:L____
{Applicant (S)}
Advocate for the : M ------ C‘@(—g C-———Mt——k\——}g——b—@ --------------
= {Respondent (S)} ,
L . Notes of the Registry Date Order of the Tribunal
‘.k’« H jl L oo ;~;w'24~.,‘w .
o ,é e T soon ?‘i_? m form 18.09.2009 Heard Mr.S.K.Goswami, learned
* ¢ %’)/ counsel appearing for the Applicant and
g’? Lf 9 CZL(‘?'). Mr. K.K.Das, learned Addl Standing
B é’ A 9% Counsel representing the Government of
India.
L4
) Fy. Reghs ‘fa} 1 Notice be issued to the
; Respondents requiring them to file their
“?-e.h _[j G’M (QTW 2, 9 reply/Written statement/counter by
o 06.11.2009.
w)«'tg st h/ _
m (M.K Chaturvedi)
‘S ’Q"Y‘a"q Member (A)
i 06.11.2009 On the request made by Mr.Kankan
] (@ . Das, leamned Addl. C.GS.C., further four
/;fq‘/ weeks time is allowed to the Respondents to
1> file reply.
' %6,13—) List on 09.12.2009.

Kdew, | ‘ -
‘L‘b&_ - (Madan Kutrfar Chatuivedi})  (Mukesh Kumar Gupta)
(RS (\/\S\*U\ ~ tu Member (A} Member (J)
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O.A.

09.12.2009 Heard counsel for the parties,

For. the reasons recorded )
separately the O}.A is disposed of

at the admission stage itself.

(Mukesh r. Gupta])

§ Member(J)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH
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O.A. Nos. 191 & 192 of 2009.

DATE OF DECISION: 09 -12-2009.

Shri Dipen Gogoi & another .
f et teieteeeeeitetteeueiaseaaaeanas eerereeaaas eeeerentaetaereertraeaanannn Applicant/s

S/Shri S.K.Goswami, P.K.Sarma ,
: , vevieeene....Advocates for the

Applicant/s
-Versus. -
Union of India & Ors.
......................................... rreareeeeenea s REespondent /s
Mr Kankan Das, Addl. C.G.S.C
R TP U USRS e eererereeeerareeaarerariens Advocate for the
' Respondent/s

THE HON’BLE MR MUKESH KUMAR GUPTA, MEMBER (J)

1.  Whether reporters of local newspapers may be allowed to see
the judgment ? | 713 /No

3}%/ No
3.  Whether their Lordships wish to see the fair copy of the
judgment ? o Y¢s/No

2.  Whether to be referred to the Reporter or not ?

Mentber (J)
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH
Original Application No.191 & 192 of 2009.

Date of Order : This the 9th Day of December, 2009.

THE HON'BLE MR MUKESH KUMAR GUPTA, MEMBER (J)
0.A. 191/09

Shri Dipen Gogoi,
Postal Assistant, Borgang S.O.
Sonitpur — 784167, Assam.

0.A.192/09

Md Manujuddin Ahmed
Postal Assistant,Divisional Office,
Dibrugarh- 786001, Assam ........Applicants

By Advocate S/Shri S.K.Goswami & P.K.Sarma
-Versus-

1. Union of India
through the Secretary,
Ministry of Communications & Information Technologv
Department of Posts,
Dak Bhawan, Sansad Marg,
New Delhi — 110116.

2. The Director (VP),

Dak Bhawan, Sansad Marg,
New Delhi —110116.

3. The Superintendent of Post Offices,
Darrang Division,
Tezpur — 784167 Assam

The Superintendent of Post Offices,
Dibrugarh Division,

Dibrugarh — 786001, Assam. .e........Respondents

By Advocate Shri Kankan Das, Addl.C.G.S.C.
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ORDERQ©
MUKESH KUMAR GUPTA, MEMBER (J)

Identical question of facts and law is involved in these two
cases. Principal relief claimed by the applicants is that the respondents
be directed to declare the result of departmental examination for
Junior Engineer (Electrical) 2007 with consequentiai relief. Though no
reply has been filed, respondents have produced copy of communication
dated 30.10.09 whereby the Ministry of Communication & Information
Technology, Department of Posts have declared the result of said
examination and both of them have been declared successful. Vide para
4 of said communication it has further been observed that applicants
“are to be promoted to the post of Junior Engineer (Electrical) on the
basis of result of JE (Civil/Elctrical) Departmental Examination, 2007
held on 21-227d July 2007 against the vacancies mentioned earlier.”

2. Learned counsel for the applicant states that though
virtually 1% months has passed they have yet not been promoted.
Certain apprehension has also been raised about para 5 of said
communication which observed that in case later on it is found that the
selected candidates were not eligible to take the examination under the
existing rules or instructions on the subject for any other reason or in
case any mistake is found later on with regard to announcement of the
result of the ééndidates for any reason whatsoever, their names will be
deleted from the list of successful candidates, as the case may be.

Having examined the said contention, I am of the considered opinion



g/

»

that as the applicants result have been declared, the only consequence
which has to fo%llow is that respondents should appoint them to the post
in question. T]c!xis exercise shall be undertaken within a period of two

weeks from the date of receipt copy of this order. As far the

 apprehension expressed in terms of pafa 5 of the communication dated

30.10.09 is concerned it is too vague and speculative to contend that
applicants would be victimized in case there is any mistake /én such %
selection. In any case if they have any grievance, the same can be

raised in due course.

O.As are disposed of.

J

(MUKESH KUMAR GUPTA)
MEMBER ()

ey s
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH ::: GUWAHATI

Filed By The petitioner.

Thtough -
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{ An application under Section 19 of Administrative Tribunal Act, 1985)
0.ANo. L of2009
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Union of India and others
C e e e RESPONDENTS
SN ' Particulars | - Page No.
’
1 Toct ~f dntan nd aevrmnimcio ~fFtlhhn neomlinndinea
1. 1400 UL uAaLtod diid D)’ IUPDID Ul LUG aiJlJl.l\J LIl

2. Application

4 Annexure — II 15
5 Annexure — III .

1 6
6 Annexure — IV

Au;:.'.txvl ¢ ] . ‘1 _. ‘C‘

7.  Annexure -V 20 ~ 27

8. Annexure — Vi 24

9. ,Ahnexufg':— VII

T

A o TTT
ANnexure — vill

[y
<o

26 — 2%



~espii off A ustrativeTribung)]
w’:m‘?“‘«? YT 7 R

R

15 SFP 2009

- Guwahati Bench
ﬂ‘“ iele t.? *‘Q]?'T"Cﬁ'a'
IN THE CENTRAL ADMINISTRATIVE TRIBU'\T Al
GUWAHATI BENCH ::: GUWAHATI
{An annlinntinn TinAae CQaontinn 1Q AF A ﬂ‘m;n;afrnftvra Teihiinal A+ 1QQK\N
\_ml CI,}J LAWCALLEVAE ULINMIL IOV LIUEL | 7 US nuuluu’.auau YN L lRUUIIAE AL J.JU.J}
0ANo. [T of2009
Sri Dipen Gogoi,
... APPLICANT
-Versus-
Union of India and others
......... RESPONDENTS
LIST OF DATES & SYNOPSIS OF THE APPLICATION
DATE PARTICULARS
The applicant had successfully completed a 3 (three) vears

24.07.1992

(%)
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Diploma Course in Electrical Engincering from Nagaon
Polytechnic.
(Annexure —I)

DA+ o aam
r

~otal Al bnans T¥VA st cn
UdLdl AddSIdLATIL 111, Ud.lldllg

Division, Tezpur under the De

(Annexure — II)

partment of Posts, India.

The applicant had successfully completed the Confirmation

- Examination for Postal Accountants.

(Annexure — III)

Filed By The Petitioner,
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ination for promiotion 1O ’

the post of Junior Engineers (Civil) and Junior Engineer

(Electrical) will be held on 21.07.2007 and 22.07.2007. o
(Annexure — IV)

Engineers (Civil) and Junior Engineer (Electrical) on the basis
of results of Departmental Examination held on 21.07.20Q7
and 2.07.2007, wherein two results were shown as withheld

without disclosing {

2

(Annexure — V)

Application filed by the present applicant before the Ceniral
Public Information Officer for information under the Right to

Information Act.

(VP), Dak Bhawan, New Delhi praying.to consider the
grievance of the applicant.

(Annexure — VIII)
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Postal Assistant Borgong S.O.,

Sonitpur _ 784167, Assam R

.. APPLICANT
-Versus-

1. Union of India -

- Thr ough the. Semetary,

Department of Posts,
Dak Bhavan, Sansad Ma1 g, New Delhl - 1101 16
W

pre

[

. The Director (VP),
Dak Bhavan, : |
Sansad Ma;g, New Dclhi - 110116

w7

3. Thc Supea mtendent of Poust Ofﬁws, |

ﬁarmno nn

" Tezpur — 784167, sam
.. RESPONDENTS




Ccnw Ac»r*efwﬁmmf

sl e
& j .
® , | 15 SEP,zaaa_, |
3 Lo E | | Guwahati Bepnch gg
| ” S : ' L - Yemerd qu"“ﬁa

i. Detaiis of Application against which the present Application is made:

The present applicant was recruited as a Postal Assistant in. Darrang
i D1v1510n Tezpur, Assam under the Department of Posts, India vide .

- appointment letter dated 30.10.1996 and accordiqgige the ptese;wt applicant
joined »ét his office in the year 1996. The present applicant has beein
rendering service w1‘rh sincerity and to the satisfaction of all. Thcreaﬁer he
had successfully completed the Conﬁunanon Examination for Postal

vaccol.mtants,in the vear IQQR and accordingly the present applicant’s

recruitment as Postal Assistant was confirmed by the respondent authorities.

On 18.04.2007, Ministry of Communicétions and Information Techn_ologiés'._, N
Department of Posts, Government of India, i.e. the present respondent no. 1°
issued an advertisement whereby ‘it is informed that the departmental
examination for promotion to thef‘post of Junior Engineers (Civil) and Junior
_Engineer ( Eiectl'icaf) will be held on 21.07.2007 and 22.07.2007. The
present applicant, beiﬁg a Diploma holder in Engineering (Electrical), fulfils
the eligibility condition to appear in the said departmental examination for
prohioti,on to the post of Junior Engineer (Electrical) and accordingly he had -
appeared 1n the said examinatioh The appliéant had faired well in the said
cxamination and he is confident that will be sclected to a post of Jumor

| hnomeez ( Electrical).

On 31.12.2007, the Ministry of Communications and Information
- Technologies, Department of Posts, i.e., the present respondent no. 1, issued
a letter whereby the list of selected candidates for appointment of Junior

Engineers (Civil) and ?umor Engmeel (Elecmcal) on the basis of results of

Depor Goqet-
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merit lists. However, the name of the present applicant is not shown in tnatv '

list. It was also stated in the aforesaid letter that the result of two candidates

of Junior Engineer (Electrical) Departmental Examination; 2007 1s withheld.

The present applicant immediately applied before the Central Pubiic
Information Officer for information under the Right to Information 'Act -

regarding roll number ot the candidates whme result is withheld; reason fnr

_ w1thholdmg the result and expeuted date of declaration of withheld result.

In the mean'time, the present applicant came to know that another eniployec-
who appeared in the said departmehtal examination, namely, Manﬁjuddin
Ahmed had also appiied under the Rxght to Information Act and bv letter
dated 15.04.2008 he was furnished with the roll numbers of the candxdates
whose results were ‘withheld. The present applioan“[ was one of the two _
candidates whose result was 'Withheld and the reason of such withhold was
stated in the said letter dated 15.04.2008 to be “on the basis of report
received from CPMG, Assam Circle”. The present applicant never heard of
any such report and he was completely surprised to learn that his resuit was
withheld based upon a report of which he have n_olknowledge whatsoev&r. |
On enquiry, the present applicant came to know that basis on which his
rosult was withheld, 1.c., the report of the Contral Post M#stcr Goncrai,
Assam, 1S régarding inquiry of complaint received against some cand'idates
of being indulged in unfair practices during the aforesaid Departmental
Examination‘ 2007. But that report was prepared based upon the mmquiry
made regardmg complaint about mvolvement in unfalr practices durmg
examination b\/ some of the cand1dateq who had anneared in the
Departmental Fxamination, 2007 for Junior Engineers ( Civil). Thus, the said
report is _restripted for those candidates who had appeared in the

Departmental Examipation, 2007 for Junior Engineers (Civil) and .the

¢
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present applicant has appeared in the Departmental Exammanon 2007 for
Junior Engmeers (Electrical). As such, the present apphcant is nowhere
connected with any such report and there is no reason as to why his result
~was withheld even though there is no allegation or complaint against h1m

about being engaged in any sort of unfair practices during examination.

On 02.02.09, the present applicant filed a representation before the Director
(VP), Dak Bhawan, New Delhi, i.e., the present respondent no. 2, praying to
consider the grievance of the applicant and to allow The present anphcant to

serve as Junior Engineer (Electrical). However no action has been taken by

the respondent authorities till today. '

. . ?
As the fairness of the administrative justice is not observed by th
respondents, the present applicant is left with no other option but to

apbroach this Hon’ble Tribunal. : : , o .

2. Jurisdiction:

The applicant declares that the subject matter of the application is within

the jurisdiction of this Hon’ble Tribunal.
3. Limitation:

The dpphednl submltb that the application has been fled thhm the

.Tri-buna.l Act, 1985.
4. Facts:

4.1 That the applicant is a citizen of India by birth and as a c1t17en of

India he 1s entitled to the right and pnv’ﬂeges guaranteed by the
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years Diploma Course in Flectrical FEngineering from Nagaon

Ploytechnic, Nagaon in the year 1992 and as such he is a qualified

Engineer (Electrical).

A photocopy of the certificate dated 24.07.1992 vissuéd
by the Nagaon Ploytechnic, Nagaon is annexed herewith

and marked as Annexure — I

That the applicant was recruited as a Postal Assistant in Darrang
Drvision, Tezpur. Assam under the Department of Posts, India vide
appointment letter dated 30.10.1996 and accordingly, the present

1e vear 1996,

A copy’ of the appointment letter dated 30.10.1996 is

annexed herewith and marked as Annexure — I1.

Thaf the present application posseéses an e}:celleﬁt.;:impreSsion
about the quality of service rendered by him and there is nd
adverse mark on your applicants capacity, ability or initiative in
carrying out his duties towards the Department of Posts. The

present’ applicant has been performing his duties with outmost

~sincerity and integrity. .

That the present applicant had successfully completed the

Confirmation Examination for Postal Accountants in the year 1998
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' V(Fleﬂtztcal), fulfils the eligibility condition to appear in the sazd
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and accordnwlv the present apphcant S recrultment as Postal E

Assxstant was conhrmed by the respondent authorities,

A copy of the confirmation lettel dated 06 0s. 98 is

~annexed het ewith and marked as Annexm e — HI

That _on 18.04.2007, Ministry of Communications and In‘foﬂna.ti@mﬂ'

Technologies, Department of Posts, Government. of India, i.. the

present respondent no. 1 issued an advertisement whereby itis

informec’:l that the departmental examination for promotion to- the
post of Jumor Enolneers (le) and Junior Eng1nee1 (Electncal) '

will be held on 21 07. 2007 and 22.07.2007.

A photocopy of the advertisement dated 1 8-.0‘4.07 is -

annexed herewith and marked as Annexure — IV,

That the present apphcant bemg a Dlploma holder of Engmcel mg :

departmental examination for promotion to the post of Junior

Engineer ( Electriéa’l) and accordingly he had appeared in the :s-aid
examination. The applicant had faired weH in the said exalniiiatidn o
and he is confident that he had every reason to be selected to a post B
of Jumor Enomeer (Electrical) out of the total numbers: of 15

(fifteen) vacancies. The apphcant believes that he shall occupy

_ position in the hst of successful cand1dates

That, on 31.12.2007, the Ministry of Communications and
Information Technologies, Department of Posts, Government Q‘f
India, i.e., the present respondent no. 1, issued a letter whereby the

list of sélected candidates for appointment of Junior Engineers

B G
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(Civil) and Junior Engineer (Electrical) on the basis. of resuits of

the Junior Engineers (Civil) and Junior Engineer (Electrical)

.Departmental Examination held on ‘21.07.2007 and 22.07.2007
were annexed in order of merit lists. But, surprisingly, the name of
the present applicant is not shown in that hst It was also reveled

from the aforesaid letter dated 31. 1“ 07 that the *emﬂt of two

candldatesv of Junior Engineer (Electrical) Depaﬁmental

Examination, 2007 is withheld.

A photocopy of the letter dated 31.12.07 is annexed -

herewith and marked as Annexure - V,

find a place in the aforesaid selection list inspite of the fact that

there are as much as 15 numbers of vacant post for the post of

Junior Engineer (Electrical). The present applicant was confident

that he 1s one of the two candidates whose result was withheld;b’y

the respondent authorities.

That the present applicant immediately applied before the Central
Public Information Officer and the Superintendent of Post Oiﬁéés,
ndent % for

Darrang Division, Tezpur, ie. the pres ent res spon

7

informatiQﬂ ‘under the Right to Information Act regarding the

following three queries:

1)  Roll number of the candidates whose result is withheld
ii) Reason for withholding the result

111) Date of declaration of withheld result
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The present appiicant filed his appncatlon on 24 01.08 along with

the requisite fee.

A photocopy of the application dated 24.01.08 is .annexe‘d‘

~herewith and marked as Annexure — VI

“That, on the next day, the Central Public In 1formation Officer and

the Superintendent of Post Offices, Darrang Division, Tezpur, i.e.,
the present respondent no. 3, forwarded the application | dated
24.01.08 Seeking information under the Right to Information Act
to the Central Public Information Officer, Assistant Director -
General (DE), Depan’tment of Poets,}New Delhi. |

A photocopy of the forwarding letter dated 25.01.08 is

annexed herewith and mafked as Annexure — VIL

That, after applying before the Central Public Information Ofﬁcer

avd the Superintendent of Post Offices, Darrang nmzmop Tez wr'

i.e., the present respondent no. 3, for information under the Right-
to Informatlon Act regarding the following three the pzesent
apphcant came to know that another employee who appeared ini the
said departmental examination, namely, Manujuddin Ahmed had
also applied under the Right to Information Act and bv letter dated.
15.04. 2008 he was furmshed with the roll numbers of the

- candidates whose results were w1thheld The present, apphcant was

one of the two candidates Whose results were withheld and‘the
reason of such withhold was stated in the said letter dated

. o« . PN N e ’
15.04.2008 to be “on the basis of report received

Assam Circle”. ,The present applicant never heard of any such

Dipow Gy
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report and he was completely surprised to learn that his result was
withheld based upon a report of which he have nblknov&le@e

whatsoever.

[ ]

4.13  That, on enquiry, the present applicant came to know that basm on .

whleh his result was w1thhe1d Le., the report of the Centxal Post ¢
Master General Assam, is regarding i mqulry of cnmplamt recelved
against some eandxdates of mdulgmg in unfair practices duung the
aforesaid Departmental Examination, 2007. But that report was

' prepared based upon the inqui‘ry ‘made regarding complamt about - Py

ent 11 practices durir

pom)

involvez“ unfair
“candidates who had appeared in the De epartmental EAdlIllHdLlOﬂ
2007 for Iuﬁior }Engineers (Civil). Thus, the said report is rest icted
for those candidates who had a ppeared in the Departmental
Examination, 2007 for Junio Engmeels (Civil) and the present

| applicant has appeared in the Departmental Examination, 2007 for

nowhere connected with any such report and there is no reason as
_to why his result was withheld even though there is no allegation
or complaint against him about being engaged in any sort of unfa1r

practices durmo examination.

4,14 That,. by withho}ding the result of the petitioner, the petitioner is
denied the right of information as well as natural justice. 11 |
present petitioner appcarcd in the Departmental Exammatxon 20071
for Junior Fngineers (Flectrical) and there is no allegatmn m‘ mas?
copying i Departmental Fxamination, 2007 for Junior mngme ers

R (Electrical) but the authnnty had demed justice to the pe’ﬁtmner

By v\rlthhoidmg the 1esults pet1t10ne1 is demed equal opponumty

Y G
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with the similarly situated candidates appearing in the examination
violating the principles of natural justice. The candidates eligible
for appearing in the examination and those who are qualified were

promoted to the post of Junior Engineers and the present pegitioner

has a strOng belief that the petiti‘oner is qualified in the

‘ departmental exammatlon for promotion t6 the post of Junior

Engmeers (Electrical) and for withholding the results, the present
pct1t10n01 lost the oppoﬂ;umty to hold a pr omotlonal post as well as

senior 1ty n the pr omotlonai post.

That the applicant also chailenges the legality and validity of the
aloresaid enquiry report as because the enquiry officer has not
given any“ opportunity of hearing nor the applicant was asked any

question at the time of making enquiry.

That the aforesaid departmental examination was resorted to wﬂ:h a

view to have a blend of e‘iperlence and merit so that quahty of

~ service could be increased -and the present applicant was glven an

opportunity to prove that he is eligible to render such quahty ot

-+ service. After appeanng in the said exammat10n ‘the plesent

apphcant sincerely bchcvcsvv that he shall occupy a posmonm the -
selection list: However, his résul’_r was withheld without aﬁy réas()n..
As such, on 02.02.09, the pfesent applicant filed a representation
before the Director (VP), Dak ‘Bhawan, New Delhi, i.e., the present
reSpgndent'no. 2, praying to consider tlﬁg grievance of the applicant
and allow the present applicant to serve as Junior Fngineer
(Llectrical). ITowever no action has been taken by the respondent

authorities till today. .
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- A photocopy of th representanon dated U207 2009 IS

anne‘{ed herewith and mar ked as Annexure IY

1ou
~deprive any person his rights, which have been vested in him. The
present .ap_plicam‘ 1S entitled to appear in the said'kdepartmental
examinatidn and e.ccordingly he had appeared and did well in the
said exeii*_ninatieil. But his result is kept withheld based upkonv a

report with which the present applicant has no nexus whatsoever.

LN
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(@ o]
-
-
)
o
)
-
o
4]

,based upon that report bears onerous responslblhtv on the person
doing so, callmo upon him to reach a higher standard of efﬁcu—:mey_vj
~and thereby ensuung no plejudwe is caused to any person WhO is
not at all indulged 1in such kind of unfair practices. But even
though the present applicant is nowhere connected w1th any unfair -
practices during ‘any examillation and even ‘th'ough. there is no
complaintv:'éga_inst the pi‘esent applicant, his result was withheld -
based upon a report which was meant for candidetes who had
“appeared in  the Departmental Examination, 2007 for Juni,er
Engincers (Civil) and not for. the present applicant .wh‘-o ‘had-
'appeared_ in the -Departmental Examination, 2007 for Junior

‘Engineers ( Electrical). -

4.19 'Lnat tne falrness of the administrative jlleiCC 1s not observea by

WS s WAL a3,

4.20 . That under the facts and circumstances mentioned above, .the

applicant most humbiy and fervently prays that Your Lordship
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| may be pleased to look into the matter sympathetically and also -be'
pleased to do justice to the applicant by decision and order for his
- grievances redressed by issuing a direction to the 1espondents not
to w1thheld the apphcant s result of the Departmental Exammanon
for Junior Engineers (Electr 1ca1) 2007 and for this acf of Kindness,
this humble apphcant shall remain ever grateful and be hIOhly

obliged.

421 That this petition has been filed bona fide. and to secure ends of

justice.

. Grounds for relief:

5.1  For that the decision to withhold thc applicant’s result has been

'takcn in vmlanon of the prmc1ples of natural justice by cryptic,

-

non meakmg and arbitr ary, order

weo -
o

For that the respondents have acted arbitrarily w1th0ut examunng
the case of the apphcant on its true perspecnve and WIthout
c01131der1ng the fact that even though there is no complaint agamst :
the present apphcant about being mdulged in any unfair practlce' q
during the Departmental Examma‘?on for Junior ‘Engineers -

(Electrical), 2007, vet the results of this applicant is withheld.

5.3 For that the said decxslon to withhold the results of the apphcant

was unreasonable and without application of proper mmd

5.4 - For that authority has violated the csta.blished provision of law, as
well as vio eﬂ ﬁlpdamental rmht guaranteed by Article 14 and .

Article 16 01 the Constitution of India.
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5.5 For that the action of the respondents stated in the impugned order
has mvited “miscarriage of justice” and “unfair play” of action. .
5.6 For that there is no element of public interest in the decision of the

respondent authority.

Details _of remedy exhausted:

The applicant hu-mbiy declares that on 02.02.09, he has submitted
representation before ‘the Director (VP), Dak Bhawan, New Delhi ie.,

the present respondent no. 2, but no action has been taken by the
'respondent authorities till today. Feuhn0 to get his grievances redressed
the applicant has come before tlns Honorable Tribunal for Justice, which

is efficacious and there remains no other alternatives to get justice.

Matters not nz'e\ﬁnusﬁv filed or pending with any other Court:

The app icant declares that he has not filed any other application or case
regardmg the maﬁer before any other Tribunal or Court and no such case

is pending in any Tribunal or Court.

' Rfehef Sou =h€ fﬁi‘:

1) To issue directions to the respondents to declare_the appli‘cant"s_

result of the Departmental Examination for Junior Engineers

(Electrical), 2007, which was withheld without any reason.

11} To issue dnect10n<: to the respondents to allow the annhcant to mm
in the post of Junior Lngineers (LClectrical) if he is dcclaled

successful as per the result of the Deparfmen’ral Fxaminatio n__f_r

Junior Engmeeis (Eleutuua}) 2007,
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i)  To issue directions to the respondents to consid he seniority of the
| present é’pphcant along with the other candida_t_’es who were seiected
‘as per the official letter datcd'3l.l2.07, whereby the list of selected
candidates tor appointment of Junior Engineers ( Civﬂ) and Junior

- Engineer (Electrical) on the basis of results of the Junior Engineers
(Civil) and Junior Engineer‘(Electrical) Depaﬂmental Examination

held on 21.07. 2007 and 22.07.2007 were annexed in order of merit

lists.
tv) * Cost of the application.
v)  Any other relief(s) this Honorable Tribuna! may y deem ut ‘and pr opeI

9. Interim relief:

Pending disposal of the application, the applicant prays for foilbwiilg

relief;

9.1 That the Honorable Tribunal may be pleased to direct the
respondetit to keep one post of Junior Engineer (Electricai) vacant
at Danang Dmswn Tezpur under the Department of Posts and not

to recruit any person for that post

This 'ap'plication is filed through Advocate(s)

11.Particulars of thé LP.O:

) IPONo. . 396G 40quaqy
i) Dateoflésﬁe - 08, 0g. é>°1

m AR L
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- 11)  Issued from

1v)  Payable at

19 T2 .4
R&e EASL O

‘As given in the index.

GP.O

Guwabhati

|Central Adminigtrative Tribunal ]
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I, Dipen Gogbi, son of Sri Tarun Gogoi, aged about 3% years,

presently working as Postal Assistant in the Office of the Superintendent
of Post Offices, Darrang Division, Tezpur under the Department of Posts,
India, »appllicant in the instant original application , do hereby verify that
the statements made in paragraphs No. 4.4 , 42, 9% 4.4 , 4.5, 4% C(Jan\J)
A\"’t/ Ao, AN 4043 geg 4 | & arc truc to my knowledge and
those made in paragraph No. 46 , 4+ & pord-iy > 4w

NN arfy arc truc to my lcgal advice and
1 ha.ve not suppressed any material fac;ts.

Verified on (5/&” day of Sep 2009 at Guwahati

D_,:pw @LGBG;
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DFFICE OF THE DUPDT.; £ POST. arrxcss::anaaama @IVIoION::: L
;g UR 13&001 - o

Eatad at Tezpur the 3@-10-96

Tt

A centﬁ‘&fﬂdmlf'i‘?m“??,yg f"!ﬁ}l
Subs~ aPPﬂINTﬂENT a3 PGSTAL assxsranr IN ; o
aaaanns @Ivzsgnw. e e 1 5 ?EP?BU?-

: . e ,a

. gir/Hasam . AR DT Guw&;h&fggéﬂch

Sl . 4tfaﬂV.u~have baen salectnd fur oFP’i”tmaﬂt\p,ﬁfE: 

- Pogtal Aesi t'in Barrang, @ivisdons Yol horeby |

 directed te ‘at Yezpur Head Pesta OFfL

.training fer. a pariei of 15(f1€teen);daya;* saftel

© will ha & te undetgo 1) ragular tsaining at Pestal Ttaining
,'Centre Barbhangg.

, Yeu uill have ta furniah agperaanal Boni
: _uith tue suritisa in the prescribod form threugh the
o Pestmastsr. HP@ at the timp. e jeining.

YéﬂJ?'fnithfuliy,‘.

. aupdt. Of snst offlcaa

J’ﬁ!;?i Barrang ﬂiviaion.Tezpur

Caéy to = , 7 .
. 1. The Posbmaater, Tezpur r/HPD Por 1n?ermgtien .
He uill kindly nbtgin
. tima ef jﬁlning.

dnd,nagasaaty,dcticn;
 the aurity bond st

2. P/F

v < oh o , " Supdt. ef post effices,.
Parrong Bivision,Tezpurs




| DESAATWENT OF POST, INDIA ST
OFFICE OF THE SUPERINT;HDENT OF POST,: DARRANG DIVISICH, -

&,nga-maoo
:;:..x i 5% ‘
No. Bi/4/Conf, R Dated at Tezpur—781+001,

The: 06th May, 1998. o

Shri Dipen uo"-ei(OBC), PA, " _Darrang Divis:.en, '
has ceme eut Successful in the Cmﬁmatlon E.xaxninm.wn
fer PAs held on 02=11=97 at Tezpur Centre under R@TI
No, TZ-4/97. '
It refers to letter Ne. APMG(btaff)/vﬁnlbOﬂf(u@V)/97

. gated 4/5/98, from tiie Chief PMG, ‘Assam. uircle, Gusaiitis

Sd-

(B. Ke. MARAK)
Supdt, of Pest: Offices,
Darzang Divisien,
Tezpur—781+001

Copy te :i- v _
4. The Pestmaster, Hengoldoi HO fer necessary action.
2. Staff Branch of Dvl. office, Tezpur,

\/’. sri Dipen Gogcl, A, Mangaldel,
4, Office C@py.

5. 95 p a T €.

Supdte- £
' Darrang Divisicn
Te zpur-?Bu(L n.

ZANDP IR %
(Rimeossd



'post of Junior’ ‘Engineer (Civil) ‘&
22" July, 2007

- to all Heads: of Clrcl
the Depamncnt vxde

2.

N Survcymg,- ,
IAREY R -Stréngth of. matenals Soil Mechanics -
Ul ang foundation Engineerin Lo -
TIL

R (Sunday) :
RN Engmcermg A e

F. No. A-34012/05/2007 DE
. Government, of India. .
lmunications. &: Informa't;

istry of Com it
\ - "+ #Department. of Posts's

1A11 Hcads of CIICIC ‘ e
Chief Engineer (C1v11) Posta.l S&W Zq‘m“‘@a,g al
Chief Engineer (Civil), Postal Dak Bliaw 0 ]5 lhl
; enntendmg Engm 2 (le &

J unmrf,JEngmeer (Clvxl) e
r..'v:'exammatxon 2007 to. be hcld o

i 1 ami du'ectcd to mform tha

the; depamncntal exaxmna 101

| : 0@{
IumonEngmeer (Electﬂcal) erH'
he. eXamination’ Will'be held in accc_)r ith.

es and other subordma
le ng S- IetterN

a

JUNIOR ENGINEER (CIVIL[

Day and Date |
Building matenals . Construction .21.07‘.20,07.;{.5

practice, Planning and ‘Management, (Saturday)”
‘Mortars and - Concrete, LR

‘Structural Design’; and - Quantity | 21072067 200N to '
| Surveying.. - e (Saturday) - - - 05.00 P.M.
Il | Water and  Sanitary

22.07.2007 7 110.00 A. M.
Highway to 0100 P.M.~

supply
Engmeeung Sewage and
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| ‘Gﬁw;zﬁéﬁ Bench \

-;Subj‘éct R ST Day and Date | Time -
‘|"Fundamentals~.. .~ of - Electrical | 21.07.2007- - | 10.00 A.M. &
.+ | ) Engineering & Air Conditioning” (Saturday) . | 01.00P.M..-
“ 1. - | Electrical Machines and Pumps ’ .21.07.2007 02.00 P.M. tc

: AT e et e ’ (Saturday) | 05.00 P.M.

HI.-. | Design. and Estimation -of Simple | 22.07.2007 10.00 A. M.
- .| Electrical Installations. : . }(Sunday) © " 1to01. OOPM

3. It 1s mformcd that thc ‘Examination for both Junior Engmeer (C1v1l & Electrical
" cadres will be Held by respective Circles in‘accordarce with the provisions as laid dow

2in Appendlx 37 of P&T. Manial; Volume IV.- - A. sample of the application form, i
..~ which the’ cand1dates can’ apply for thc saxd exammatlon is enclosed at Annexure ‘A’

J\
i

The ehgxbhhty condmons for takmg the sald Exammatxon are stated below -

: a)"", 'Departmental candldates, namely, Draughts-Man (le) /: (T‘Iectnc'\l) Wor
; Assxstant“(vad)j" "(Elecmcal) of Civil’ ng and D/man of Postal'Wing with.

B4
ears

regular scﬁncc iﬁ otie’or more’ gradcs as on 1“ J uly, 2007 shall be ehg1ble

s;,grcquued in thls rcgard may be obtamed from _le ng '

s




:’jgtes to 1hcu respective Circle thces will be 31.05.2007
' 111 for the apphcatxons from the chgxble candxdates

stcd to

(N z!rn

: the candxdate S name, roll number date nme and pl

( fice: osmvel
: b «ru PSR
n'with alhth <'1eadhnaes ar

o

YA The candxdates shall brmg then'own d.rawmg ;nstruments/shd i
.~ they may require as these will not be supplied by the: Degg;__tgnent. M{p‘%g&,pl}pgp\
" 'not be permitted in the examination hall. ‘It is-further,
. conduchng the Examination are to be made by the-recrul

FEREISIE S OR ’\2;

he prov;sxons as 1a1d down in Appendlx ,37 of P&T M

'ﬁnﬁeeﬁ At W‘
,1”{_ f-a&@ W&w

TAECY




1. No. A-34013/6/2007-DIE
Govuumcnt 01' India

P,Rcsult of lhc Junior Lxmnccr (le) & Jumor I_‘,ngmcc
’ Dcn'ntmcn(‘\l Examination, 2007 hcld on 21“’111(1 22“ Iuly, 200

»p,w T 3 ) g —

{fSu/Mﬂdnm . -

RN am ducclcd to mioun you llnt the candidates wxlh namics, arran{,cd in order:
‘mcm lists at:Annexure © & 11 of tlns letter have been sclected for«appomlmcnt as:. Jumor
Engincer* (le) & Junior Engineer. (Electrical) on the: ba31sfof~results‘o |
+Engincer (Civil) & Junior Engincer (Elcclucal) Dcpaxlmcnta ’L)iammatxon 00
215‘ and 22"4 July, 2007.

case. any 1mstakc in thc names of the' candldatc(s) is noticed l'ucr on,Athc same may plc.xse'
be couccted and the corrections may be intimated to this office also Iu casc later.on, it is
found that any of the sclccted cmdxdalc(s) was not chglble 1o~ mke thc E)\ mmatlon

ny ‘reason. whatsoevcx _his/her nzunc W1ll e dclctcd fro
“candidates, as (he casc may be.. This result is also suchct to any changc in thc mcnl Jistk
;of seleeted candidates due to future re-totaling and vcnﬂcauon ‘'of answer books or any !
. reason in accordance with the existing rules and instructions. .- 1t is stated that the paper-
“wise ‘marks of sclcclcd candidatcs lnvc been shown agamst their names and  Roll
- ,,numbexs - P

2357 The Head - of the concerned’ Cnclcs arc requested’ o nnmcdmlcly ﬁlldhLC thc
pxovmoml canchdmuc and such cases of provisional candidates should be kept pending
.. except: in: very e‘(ccpuonal and unavoidable circumstances so that the provisional
*candidates may not lmvc to wait for the result inordinately.  The'concerned Circles are,
therefore, 1cqueslcd to take nccessary steps to finalize the provisional candidature
_immediately othciwise action may be: taken against the concerned officer/officials
A'_.lcsponslblc for the dcl'\y in terms of the:Dircctorate’s letler No. 7-1/92-DE daled 16-04-

1992, Besides this, it is informed that the result of two candidates of Junior Engineer
(L u,luwl) PWM{ ‘ .

fas

“Contd....2
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: . Showing respective scrial number,

L “Copy to:
R

s informed that‘the names of the candid
it excepl those who' have sccured cqual marl
in the merit [ist

ates have been arranged in the order of
¢s and whose names have been clubbed

Yy Y
. Lot N
.

." co oy

Agsislalxl Dircctor Gencral(DE)

Chicf El.lgincer (Civil), Dak Bhavan, Sansad

that promotion ordey as well as allotment of
. Tabulation Registcr. o '
Guard [ile.

Marg, New Delhi with the request
Circle may kindly be issucd.
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ist of Selected candidates on the b

asis of Junior Enginecer

N

ANNEXURE -1

’ {Cij{/il)_ departimental I

Sxamination held on 21°

2007

Land 22847 uly.

b

Index letter

‘Roll No, with AC'irclc '

Nante of Candidate

- Marks sccured in P:

_AP/IE(C)/06/07

A. Chandrasckhar

K/JE(C)-01/07 -

Bindu. 8. S.

WB-01/JE(C)/07

Nikhil Ranjan Roy (SC)

AP/IE(C)/08/07

P. L. Kameswara Rao

K/IE(C)-05/07

Smitha Vijayaraghavan”

UP-JE-C-01 .

Sunder Lal

'

Tt Adreinist

A

aiive

o e e ik v .

- : ihr'.:
- Guwahati Bench -
o Gw T s
o el T

ERC ol

wper” . |
L SR S T S Yy
69 "|=74-| 47 | ¢

71 '] 49 S s 171
58 33 | 46 1 157 . -
49 -
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ANNEXURE - I

andidates on the basis of Junior Enginee

. ,;Fla,ur cal) depar tmuxt‘ll Examination hc,ld on 21% and 22“‘1

. July, _2007

3. o

Roll No.with Circle .

Index letter

Name of Candidate.
S/IShri

M.u ks sccured in I’ iper’”

I’ut'xl

| NE-03/J.E.(Elect)/07

(APS No0.8375728-L)

-Chingshubam Nepo
Meetei (APS -OC) -

1IVE(E)-4/107

Sijo Joscph Valtoli .

JIR/02/IE/07

Perwej Alam Ansari

NE-01/J.E.(Elect)/07

Indibor Dam

TN/O02/IE(E)/07

J. Sumathi

AP/IE(E)02/07

| M. Siva Gopala Kyishna

| PurnenduDas

KN/IE-07/14

| G Hatappa (SC)

o
\\ WB-04/JE(E)/07
-

WB-02/JE(1)/07

Paritosh Prodhan (SC)

- | KN/JE-07/06

BA Shekara Shetly

| NE-02/TE.(Blect)/07.

| TN/OO9/JE(E)/07

|
\
| Partha Das' (SC)
\S Yuv'u'q (S I‘)

g 12-.?'.-
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: . . |Central Adminizirative Tribanal]
The Central Public Information Offxcer _a;;ém werrafier ey
. . Ass1stant Director General (DE Section) .
‘ Dan Brnavan, Sansad Mary ,’
’ New Dethi . 13 SFP 2009
F - : meé’ha-r“
' : Suh: Information under RTT Act/2005, B ,\—'?’?@T:g‘n

’ e Dated at Tezpur the 24-01-2008 /

: The following information may kindly be furnished to me under RTI

i

' ~ .t - Att /2005 in connection with declaration of result of Junior Tnoun.er

(Eieutnual) Dcpartmental Examination. 2007 vide your letter no. F No A-

'1ul&/:2007. . T .
' l Rnll ;Llu;lber of the (‘andldatm whose result is withheld.
¢ 2. R‘mm for wﬂhheld thc results. ' C-
3. Date of dec_laranon of withheld results.
Requisite fee of RS‘IO,’;(Rupees ten)only has been deposited vide
Tezpur HPO- ACG-67 Rook No.CA-162570 Receipt No.088,Dated-24-
5 : 01-2008 which is fnclosed herewith for supply information under RTI

Act./20

@ '. * Yours truly,

| o

(DIPEN GOGOI)
VILL-BORACHUK

d,x ‘ PO-NAGSHANKAR
W(

kgpf DISTRICT-SONITPUR
ASSAM, PIN-784183

,- | KWAJAJJ'DL"}“"‘_%

"':.
-
. ..*u‘g



"r'j',-v_'{-"lest~Somtpur, Assq
- -Departmental ‘Examination, = 2(
L 34013/6/ 2007/ DE: dated 31 1'2 2007 held Qn 21"'t

- '}orlgmal

=784 183,

..
g
Py
2
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e

“RIGHT TO m FATAKTION APT{ NS
Dated atTlDezpurRtMe Eg"' of Jan,2008 S

awan, Sansad Marg
Delhl

Sub Request for mf matlon under RTI: Act,2005 sought by Sn Dtpen Gogol,
PO Nagsankar, Dlsl:-Somtpur, Assam. o ' e

Thls is. regardm : ":request recelved from Sri- Dlpen GogOI, PO- Nagsankar,' L
- e 'atter of declaratlon of ’-result of 3. E-*(Elect" 3'),," L

and 22"d of July,

1 Roll number of the candldates whose resulbs are wnthheld

2. 'Reasonfor wnthheld of results’
3. Date of declaratlon of wnthheld results

g ;01 08 attached wnth.the;applleatlon asa reqmsnte fee is’ enclosed herewuth m

(,) A G- Nvua/a/m Cwyw»( | —
@) }QW(,( mwwwl . /M/ A 4 . : : | Darrgng vp.lv-s._!on,TezApurtzs 400 1

' _'f.Copy to s

7Sl Dlpen Gogoi, Vill - Borachuk, PO—Nagsankar ; Dlst-Sonitpur, Assam o

Supermten nt of Post Ofﬁces.v :"

Darrang DlVlSlon,Tezpur-784001

i S

Supenntendent of Post Ofﬂces-:'.-.?'v o
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- TO.

The Direéector (VP),
- Dak Bhawan, - -sansad Marg,
New Delh1 110116,

| pated, - 02)02]09
fThrough'probar channel o
$Qb: Humble'repreaentation‘er withhoiding the.réshlt
of the Junior Enoineer(ElectriCaljh& oanéeilatIOh
by violation all the norms of administrative

falr play ‘and Principles’ of natural Jjustice.

‘Respected Sir,

-With refehance to the subjeot. cited >above
‘?OUI humble petltloner hegs ta state that yout: petitio—
ner.301ned the-'service in the Departmaht of Poéts'ihvthe_
vear 1996 as Postal Assistant. Since then your petitio-
ner naa been worklng hdIO w1th olnoerlty and utmoat care
to ‘the satlsfactlon of the governmeht Offlblal a< welL
as the public.. There, is no ;at;egatlohs, whatsoever
agalnst your petltloh er from any strata o«_the ’aOQAetY
as well as his oollaaqua and h1 oeniohs.‘ o S
_ That your petltloner came 8Cross an adVertiwA
: Semeht :dated‘18.4.02 for the depar tmental XdMLHdglﬁﬂ
2007‘ for Junior Engineer (Eleﬁt) and_‘Qour petitioher
applied for . the same as he fulfilled the tlJten\a und e

appeaied '1n the examination aocor01ngly and ond well.

b heciid

Yyour petltlonet was Confident about hLo IebUlt -ih the

B A}

said examlnatlon and e‘neoted the same -with COIOurful
result but he was not 1nformed about: the -result eveh
. after deolaratlon of the same. In the month of ~January .

2008 upon enqu1ry he could . gather the'infohhatioha abth

ciwww% Lo dus Sy -

% Sﬁz,
(mw@)_.
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the résdlt;"thch was declared on 31.12.2007. lHe"waé
tsukp#ised . by the'faet that his name did 'notfaappeared
among the selected candidates inspite of the 15 Nos. of
vacancies for the post of Junior-‘EngineefS(ElectkiCaI);
In the result sheet 1tselT lt was mentioned that'theikewj
sults of 2 candldateo of Junlor Englneea (Eléctfioal)
in the<departmental examination of 2007 was withheld. It
is pertlnent to mentlon here that no infOrmatlon 'regarw
.dlng the declaration of result nor the names' aﬁd 'Roil
~Nos of the 2 candldates were furnlshed declared infor-
-med to the concerned candldatee of JE(Electrioél). Your
petltloner under RTI flled petltlon before the conoerned
”offxclals .and upon such enquiry' your petitloner. was
',informedv'that‘ his result is being .withheld -and the
reason assigned that on the besis of the report from the
B office of CPMG the same was'being withheld .and the
matter".is under'scrutiny. It 1s learnt that thetey'ate
some caéesv'of JE(Civil) Whereln some complaint ,aboﬁt
mas copying" were being made and those oaeee:nwere ene
, qu1red and the statements were recorded after fu|n1Qh1n0
the complaint report from the office of the CPMG. But in
- case of your petitioner no such complaint were -being
‘made because of your petltloner has not resorted to any
‘unfair ‘means and no such information, report scrutiny
or enquiry. report etc. were being ~furnished to--your
petitioher regerding the withholdihg of the re§u1t' of
your'betitioner. By keeping your petitioner in complete

dark the candidature of your petitioner was cancelled in



':‘iliéqai-

'v1olat10n 'all the prooedune horms and 'admihistﬁative

BTSRRI )‘v R ’,_-,1_ R

f.,e

Rg(

;“‘"‘*"cm )

SRRt

b

7 UETE {fW e

; 1S SEP0 |
i 1
!

"e~waamm
C R el

.a
i
{
E

?Qeaha ﬁdnwnmﬁwmweTﬁbvma!' 

manner .w1thout asblgnlng any _reason,g and. -by

fair play and the pr1nc1p1eo of natural juatlce

Therefore, the said entlre aotlon hdS become
illegél and oontrary to the prlnolples of natural jué—

tice  and administrative fair play and contrary to" the

rules . and :is liable to be set aside.

Therefore, your' humble petitioner \pray$ 

before your goodself to set aslde and oancell Lhe--qaid

A,order of your petitioner and allow your' petitlonen Lo

'serve as Junlor Englneer (Electrlcal)

Thanklng you,
Yours Sihqerély
Tep o/ G@?{"if
Dipen Gogoil o
Postal A351»tdnt

- BORGONG S0 a8
= 5(5N)TPUR~ ?8&}6:[- (AS‘:dM)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH, GUWAHATI
|Gyt Adrinisratvs Tl 0.ANo. 191 of 2009 /
o/ Shri Dipen Gogoi
ox -8 DECTINS [ \f pen mog
: q,\ .er... .Applicant
Guwahati Berc '
-Versus-
Union of India & Ors.

........Respondents
/

‘A memorandum filed by the counsel on behalf of respon%&.s_as//

- given below :

1. Office letter No. VIG/S/XVIII/09 dated 17.11.2009 issued by the
- Assistant Post Master General (Vig) Assam Circle, Guwahati.
2 i JattenNb- A- 2y0r3[6/ W23/ DE om dotid 306 - -0 9
W e oy Aeastomt Binathr  (umenal (D °E)
o In this premises aforesaid your
Lordships may be pleased to admit these
memorandum and dispose of the original
application on the basis of the a.féresaid
two official letters and/or pass such order
or orders as your Lordships deem fit and

proper.

AND for this act of kindness the petitioner as in duty bound shall

ever pray.

S

Ciludieg

Koo Qak

Add ) (-0 & -C m CAT
bLteepainaki Sl

on- @~ 12~ 89
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' | Department of Posts: India § S
Office of the Chief Postmaster General © Quwsahati Bench
Assam Circle : Guwahati-781001 L TEER AEwE
No: ', 1/09 | Dated at Guwahati the 17% Novémber,2009
To x L
' Shri K. K.Das,
Addl. Standing Counsel,
Guwhati Bench,
Guwabhati-5 )
-

Sub:  OA No. 191/09 filed by Dipen Gogai.
Sir,

I am directed to inform you that the result of Departmental Examination for
promotion to the cadre of J.E. (Electrical) in respect of Assam Circle, is declared vide
Directorate’s New Delhi letter no. A-34013/6/2007/DE dated 30.10.09 where in the
applicant Shri Dipen Gogai was declared successful in the said Examination. In view of
the above you may please pursue the matter to Hon’ble CAT, Guwahati and request to
dispose of the case accordingly. You are also requested to intimate the date of next
hearing fixed. A copy of Directorate letter dated 30.10.09 is enclosed here with.

Asstt. Postmaster : eral (Vig),

O/o the Chief Postmaster General,
Assam Circle, Guwahati-781001.

Encl: As above.

Copy to
The. Supdt. of Post Offices, Darrang Division, Tezpur, for mformatlon and
necessary action to drop the case..

Assam Circle, Guwahati-781001.
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‘. . | | Guwahati Bench
’ ' '~ No. A-34013/6/2007-DE
' Government of India .
Ministry of Communications & Information Technology
- Department of Posts, New Delhi-110116

CONFIDENTIAL

To ‘

» The Chief PMG
Assam Circle,

- *  Guwahati

'Sub:  Declaration of result of Shri MOnujuddin Ahmed and Shri Dipen Gogoi who aippeared
in Junior Engineer (Electrical) Examination 2007 from Assam Circle. :
N 4 .

Sir, : , ‘ . :
I am directed to refer to this officer letter No. A-34013/6/2007-DE dated 315t December

2007 on the above-mentioned subject. Junior Engineer (Civil/ Electrical) Departmental
Examination 2007 was held on 21 and 22nd July, 2007. The result of the said examination

was declared on 31.12.2007. ‘However, the result of Assam Circle of the said examination in

respect of 5 candidates who appeared in the examination for JE(Civil) was cancelled and

. result of remaining 2 JE(Elect.) candidates was withheld at the time of declaration of main
© result. ' |

w2 The issue has now been examined in detail and it has been decided to declare the
© 7 result of following two candidates of JE(Elect.) Examination 2007 of Assam Circle :- '

~ | Sr. | Name of the » Roll No. Paper- | Paper- | Paper- [ Total

~+".| No. | candidate (S/Shri) I I I | marks
1. | Monujuddin Ahmed ASM/JE(E)/01/2007 64 89 .| 52 205
.2 | DipenGogoi | ASM/JE(E)/02/2007 45 | 77 50 172

s 3 o The name of Shri Monujuddin Ahmed is placed at S.No. 2 and Shri Dipen Gogoi is at
.. 8.No. 9 of the List of selected candidates and accordingly, in the Merit list of successful

-+ candidates of J.E. (Electrical). The result has been declared and the same is appended
- herewith in Annexure-1. S -

.4, As such, Shri Monujuddin Ahmed bearing Roll No. ASM/JE(E)/01/2007 and Shri Dipen

Gogoi bearing Roll No. ASM/JE(E)/02/2007 are to be promoted to the post of Junior
Engineer (Electrical) on the basis of result of JE (Civil/ Electrical) Departmental Examination,
2007 held on 21-22nd July 2007 against the vacancies mentioned earlier. =~

S o - Contd....p/2..

- Dated: 30.10.2009
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5. It is also informed that the names of the aforesaid candidates and his Roll Nos. have
been shown on the basis of information furnished by the Circle. In case any mistake in the
names of the candidates is noticed later on, the same may please be corrected and the
corrections may be intimated to this office also. In case later on, it is found that the selected

- candidates were not eligible to take the Examination under the existing rules or instructions

~on the subject for any other reason or in case any mistake is found later on with regard to

“g announcement of the result of the candidates for any reason whatsoever, their names will be
* deleted from the list of successful candidate, as the case may be.

¢ :

Yours faithfully,

(L. Mohan Rdoj
Assistant Director General (DE)

- Encl: As above

o Copy to:

1. Tabulation Register
2 Guard File .
3. A.E. Postal Civil/Electrical Wing




